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Allotment of Bunll8lows to M.Ps. 

from General Pool 

7093. SHRI B. P. MANDAL: Will 
the Minister of HEALTH AND FAMILY 
PLANNING AND WORKS, HOUSING 
AND URBAN DEVELOPMENT be 
pleased to state: 

<a) the names of Members of Parlia-
ment who have been alloued bungalows 
from the General Pool and tbe criteria of 
allotment in each case; 

(b) whether the Minister for Parlia-
mentary Affairs had, in the last session 
stated certain criteria to be followed in 
the allotment of bungalows to Members 
of Parliament; 

(c) whether the same criteria has 
bfen followed and if not, the reasons 
therefor; and 

<d) whether some ex·M.Ps. are still in 
Bungalows from general pool and if so, 
their names and the reasons of the occu-
pation 7 

THE MINISTER OF STATE IN 
THE MINISTRY OF HEALTH AND 
FAMILY PLANNING AND WORKS 
HOUSING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY) : <al A 
statement of 71 bungalows from the 
'general pool', which had been allotted to 
62 M.Ps., has already been laid on the 
Table of the House ;n reply to Unstarred 
Question No. 2659 on 5th August, 1968. 

At present, there arc 73 bungalows 
occupied by 74 M.Ps. The changes are 
shown in the statement laid on tbe Table 
of the House. [Placed in Library. See No. 
LT-837;'69]. 

The criteria for allotment have !>em 
indicated in reply 10 the same question. 
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(b) and (c). The Minister for Parlia-
mentary Affairs mentioned the same 
criteria. The Government reviewed the 
question of making allotment of 'general 

U pool' residences to M .Ps. in October 
1968 and decided that (i) an Ex-Minister 
or Deputy Minister at the Centre who 
continues to be a Member of Parliament, 
can be allotted a house from the 'general 
pool' of one type lower than the one 
occupied by him as Minister iDeputy 
Minister, (ii) any new M.P. who had been 
a Chief Minister of a State for a period 
of at least one year during the two years 
preceding his election to the Parliament; 
can be allotted accommodation from the 
'general pool' not above Type-VI, and 
cases of exception to be considered on 
merits of each case. 

(d) The following six Ex-M.Ps. are 
still in occupation of general pool bunga-
lows and the action being taken in these 
cases has e~  shown against each-

(i) Shri V. K. Krishna Menon : 

He is in unautborised occupa-
tion of Bungalow No. 19, Teen Murti 
Marg, and eviction proceedings are in 
progress. 

(ii) Shri A. M. Tariq: 

He is in unauthorised occupation 
of No.5, Lodi Estate, and eviction 
proceedings against him have matured. 

(iii) Shri S. S. At ... a1 : 

He is in unauthorised occupation 
of Bungalow No. 70, Lodi Estate and 
eviction proceedings against him have 
matured. 

(iv) Shrl I. K. P. N. Singh: 

His eviction from No. 12, AI-
lenby Road. had matured but he has 
brought ',tay orders' from tbe Court. 

(v) lAte Dr. K.C. Baghel : 

His daughter has requested to 
retain No. B.10, Wellesley Road upto 

lillie, 1969. 

(vi) Shri Manu Bhai Aml!rsey : 

Eviction proceedings from No. 
2. Safdarjang Lane are in progress. 

Progress of Family Planolol! 
PrOl!J1lDUDe .-

7094. SHRI B. P. MANDAL : Will 
the Minister of HEALTH AND FAMILY 
PLANNING AND WORKS, HOUSING 
AND URBAN DEVELOPMENT be 
pleased to state: 

(a) the progress of family planning 
under various devices made last year in 
!he various States and Union Territories; 

(b) the amount spent on Family Plan-
ning by the Centre and the States during 
t he above period, and 

(c) the target for the present year ? 

THE MINISTER OF STATE IN 
THE MINISTRY OF HEALTH AND 
FAMILY PLANNING AND WORKS, 
HOUSING AND URBAN DEVELOP-
MENT (DR. S. CHANDRASEKHAR): 
(a) The requisite information is given in 
the statement laid on the Table of the 
House. [Placed in Library. See No. LT-S32/ 
69) 

(b) Figur<s in respect of amount 
spent are compiled on the basis of audited 
statements of expenditure . which for the 
yQr 1968-69 bave not yet been received. 
It may, however, be mentioned that the 
provision made in the Revised Estimates 
for the year 1968-69 was Rs. 383.34 lakhs 
for the Central Sector, 2536.86 lakhs for 
the States and Union Territories with 
Legislature< and Rs. 29.35 lakhs 
in respect of un:oD territories with-
out Legislature. 

(c) It is proposed to cover about 9 
per thousand of popUlation by various 
contraceptive methods and devices during 
the year. 

Policy for appolDtmeats In ~ 

Undertakings 

7095. SHRI P. GOPALAN : 
SHRI K. ANIRUDHAN : 




